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Clause 1

2. That at page 1, line 3,—
for “1977" substitute “1978"

(vi) “In accordance with the
provisions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabhu, I am
directed to inform the Lok Sabha
that the Rajya Sabha. at its sitting
held on the 21st March, 1978,
agreed without any amendment to
the Interest Bill, 1978, which was
passed by the Lok Sabha al its
sitting held on the 22nd Feb:uary,
1978."

12.06 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RePorTED DECISION OF UNITED STATES

T0 PUr oOFF RErEAsE oF ENRICHED

URANIUM  ror TARAPUR  ATOMIC
PowER SrTATION

SHRI OM PRARASH TYAGI
(Bahraich): Sir, I call the atten-
tion of the Prime Minister 10 the
following matter of urgent Ppublic
importance and I request that he
may make & statement thereon:

“The reported decision of the
United States Nuclear Regulatory
Commission to put off the release
of enriched wuranium for the
Tarapur Atomic Power Station and
the .consequences arising out of
it

THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Speaker,
Sir, enriched uranium which i; not
produced in India i required for the
manufacture of fuel for the Tarapur
Atomic Power Station but not for
any of our other nuclear power sta-
tions which are of different designs.
The bilateral agreement for coopera-
tion between the Government of the
United States and the Government
of Indis provides that all require-
ments of enriched uranium for use
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ag fuel at Tarapur shall be made
available by the U.8, and that India
shall not obtain these from any other
sources. Accordingly, enricheq wra-
nium is bemng imported only from the
USA. Op an average aboyt 17 to
21 tonneg of enriched uranium is
being imported only from the USA
every year. In accordance with the
current procedures in the TUnited
State, consignments of enriched ura-
nium required for Tarapur Atomic
Power Station are subject to an
export licence to be givea by the
U.8. Nuclear Regulatory Commission
(USNRC), = quasi judictal body
which is ‘independent of the U.S.
Government Executive Branch. These
export licence applicationt for en-
riched uranium are considered by
the USNRC after clearance is con-
veyed by the Executive Branch.
Presently two licences are pending
with US. Department of Energy for
7.6 tonnes and 16.7 tonnes of en-
riched uranium respectively. The
consignment of 7.8 tonnes was due to
have been shippeq in September
1977 and Licence XSNM 1222 applied
for on 1st MNovember, 1977 is sche-
duled rfor shipment between #April
and October 187B. ‘These require-
ments closely follow the schedules
worked out in consultation with
experts deputed by the U.S.A. for
this purpfise in September, 1978.

The despatch of the first consign-
ment wag delayeq because the non-
proliferation Bill dealing with long-
term policy of the US. Guverment
was under the consideration of the
Congress. Nevertheless during his
visit to Indla in January, 1978, Presi-
dent Carteér announced jn Parliament
that the ghipments of nuclear fuel
will be made for the Terapur Re-
actor. On 26th January, 1978, the
Executive Branch of the U.8. Gov-
ernment recommended to the U.S.
NRC that the licence for the pending
application for 7.6 tonnes of enriched
uranfum be issued. On February 18,
1978, three environmentalists Groups
in the U.S.A namely, the National
Resources Defence Council, the Union
of Concerned Scientists wnd the
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Sierra Club who had also objected to
an  earlier ghipment submitted a
motion requesting the NRC to reopen
the public hearings of May, 7, 1876 on
the Tarapur fuel exports and to con-
solidate the proceedings on both the
pending licences for 7.8 tonnes and
16.7 tonnes. On February 21, 1978,
the Executive Branch urged the NRC
that the issue of the pending licence
for 7.6 tonnes for which execulive
clearance had been given should not
be further delayed. The U.S. NRC has
not yet taken a decision whether or
not to hold public hearingg on the
export licence application for Tarapur
Atomic Power Station which is pre-
sently pending with them. It 1s
reporied that a decision could not he
taken on this question at meetings
held bv the U.S. NRC on 16th Marrh,
1978 and 20th March, 1978 on account
of the absence of two members The
Chauman of the NRC has deleired
decision pending consultation with the
other {wo members

Government have constantly bheen
impress.ng  upon the US authorities
the necessity of maintatining continu-
ed supplies of enriched uranium for
the Tarapur Atomic Power Statimm in
accordance with the inter-govern-
mental agreement and the subsequent
sale contract between the two coun-
tries. It has been poinled out that
delays in supplies of enriched vra-
nium have already adversely affecteid
the functioning of Nuclear Fuel Cnm-
plex at Hyderabad and also resulted
in involuntary reduction in the output
of power at Tarapur. The delay is
not due, however. to any policy 15s5ue
but on account of procedural require-
ments. We helieve that the T.S.
Administration 1s doing its best to
expedite the disposal of the objections
taken but the final decision on the
objections is not in their hands.

Ag a result of the delav the power
output is also suffering. We are try-
ing to ensure supplies to avoid a
complete shut-down and already there
has been partial adverse effect on
production of energy. In the circum-
stances we are faced with, this is
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inevitable. I only hope that the US
Administration will succeed in get-
ting the objections overruled and ship-
ments would be resumed before Iong.
st st SwTr @i S TR,
woft war wigfy ofr f vy W ¥ g
R IgE ) A de v faw
E forr ®) a7 w< UwT wwe v @
fe gara @1y e, foR o saw
300 ¥OT T T FIT-CHGA aH
FUTE, SR OF AT | WY T WO
T W gW ATy W w@hwra & fe o
oo F wRdT waAdT e fedier €Y
e Y 8, T Aow s EmT T
“U.8. Nuclear Regulatory Com-
mission (USNRC), a quasi judicial
body which is independent of the
U.S. Government Executive Branch.
These export licence applicationa
for enriched uranium are consi-
dercd by the USNRC after clea-
rance 1s conveyed by the Execulive
Branch.”

g EY T, T I WY o
QAT HTAAE AT §, T v ot S
arff ¢ T ¥ wET-weT g
1 RN ZU-—FTE7 HigH Y LT qrierar-
¥ ¥ Inadd ®1 o favaes fogwr ™
% i ag w7 €1 9, 99§ w &
qTE WA FEET WeE A TE AT § )

ow we dw a gy g § —

“The delay js not due, however,
to any policy 1ssue but on account
of procedural requirement; We
believe that the U.S. Administra-
tion is doing 1its best tp expedite
the disposal of the objections taken
but the fina] decision on the objec-
tions is notl in their hands.”

o7 @@ a9 & efere #r &) ogey
g @t & wq ¥ ag g W fw
FET gEgT T3 wE MY T 9 Fw
T AL H wmEe femr oot W
wrETaR % graAn ¥ wafe gmT agt
7. 6 T Caficse g frwry, 1077
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[« v s )
g o ¥ fag vg @, it ov 4y
ﬂﬁwmt?ﬂﬂ'a |ree e
aar ...,
MR. SPEAKER:
<uestion NOw.

oft si wewn @it . § Reww
WO g | ag N Afea gf Im #
TR wamar fie 2 dswe W w2
o wrg st Afen feom g€
& e gudr difer o ¥ o ot Wi
TAEGE 4T ¥ 77 urdc fear § e
q#omoﬁamqmm
wy, @t ag ofeew fgafor wx ghf,
XH N FS T A qA A e
TR § ¥ W Ay w16 AAEry F
xeifae # faorer srrerdy ¥w A X

Please put your

Todw H ogrer ff T w oW ¥
efamgarr g amag & f+
wafoea Tt A o1 uEe O e 3,
I & WET vAfrey qifAaw I AW
w1 femr W S Am-STETR LT
N T g WEM 1 T T
¥ & ag strawr A § v argy @R
merdfoar s r @ &
i ag wfaey ¥ wwEmr @ oww
&W MW 9T 7 6 TA FT & ArAAT T8
& afew 5wt Y TR "o wie & O
T}, T8 AE Fr =arar § fag ww ¥
sraforr Y e & w1 s e
g ar am- Sefsom S ¥ e
¥ ot sy ¥y Af §, 9w F ww oW
gfcrdr &< o @ & a1 9w WA
= ot ¥ firdT gat 3w ¥ w9 AwAtar
=3 | W e o T ® ard ¥ oy
w1 ek a1 @ & gz § oA wmEny
B, gl amx # o wmp g L L
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MR. SPEAKER: Only one ques:
tion, please A

oY v s et W i,
# & oy wwa far § fe fore fr 3
IR GEWT WTT §, 9% T WY WY v
e o & 1 7 e Wy 7

MR. SPEAKER: You have already
spoken for seven minutes.

sitem wwnw =it @ OEr 9X
oy 7 dr iy § e a0 sy
T oA T &

MR SPEAKER: 'Everybody thinks
like that.

ot WA WET MWW W WERd,
g WG THIST WATH §, Wy ATETOY
warer Y &

MR. SPEAKER: That is why
Calling Attention is allowed.

it it weTe wnl ¢ WS AgE,
T T W AgEA W § A S
R FT ATAAT § | T WG FT 7.6
o 16.7 v faw it T, a7 €
A Erew ey A &L B?w T
500 T¥ve T Trgw & e rier iy wefudt
£ W' 600 WEEA WT T E | WA AT
B IR §, T /T e 2T
= sy maafon @ ®@ Oww
¥ W w ¥ mite ¥ s
e W ¥ wfge Afer g & A @
¥ 1 i few ol & wiv ¥ wwem o
qATaTT W4T 7

¥ ¥ €10 HqIY weqw qE, OF
o fawwr § 1 @y ST AR AT 6
fadt &1 @ W wx O-siafar
wTf g, & Iy oy e oo §,
former ey wgd § o=y dem
an T oy § 1 wafor Tt
¥y dwt wm @ £

MR. SPEAKER: You have already
taken ten minutes.
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ot Wl ¥k B agr ae
T WAE S AT T {1 & wren wn
ar fie wrét Ay 2 oy & ATz wETn
e AT aweTEl wr wwAT |
SETORT 1 T TATAT IS g R
& 1 g A o qgfr &, e T
@t g § ¥ wohite wrEx
9T WY &, IAET & qAUAT WL, OAT
i favarr & 1 wre gw siegarsh wY
B 3¢ g fa 7g wwaw g7 ww A
TEEA AT A R ) g wTT @ g
fir g AT Sl g stro W gArd
THAG w7 FrfY ) ¥ g A< g
ad HT |17 {6 oF A F arg Ay a8
faar @ = s gRo WA
TAT & W WHA A AT FOAT | GAIAT WY
TN GrEArgr Rt g ars @ 8
RS CERIEE CECE S E NI
fasamt ¥ ok wIE-TEATR T O
ar & frwrer 7t v 1| o wE @,
wifer &, o & frwe wwar g Wi
wiferw &% g § 1 ot §8 wo, &, IEw!
QTR & & AT qE wvaT WY Ad
ol wmdwe o o &) wER
Tty wwew daw wY, oEt ar
b i

SHR1 G. M. BANATWALLA
(Ponnani): Sir, the Prime Minister
iz seized of this important gquestion
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which hus been coming up in the
House again and 8gain. It is rather
unfortunate that the supply of enrich-
ed uranium should get delayed con-
tinuously. Now, Sir, it is quite appa-
rent that this Government has
thrown up its hands in despair and
it is alsp not prepared to take this
House into confidence with respect
to alternatives that are being thought
of. There is a mere hope that Preai-
dent Carter will fulfil his promise.
But we have been told that in addi-
tion to the United States executive
there is also a quasi-judicial body
and the granting of the export licence
is in the heands of the United States
Nuclear Regulatory Commission.
Now, Sir, they have to hold pub-
lic hearings also. I can understand
that all these are not in the hands of
our Government, but at the same
time, we have to take cognisance of
these various factors thet have come
up again and again with respect to
our projects. We have one treaty
with the United Stateg and this bila-
teral agreement with the United
States provides that India shall not
obtain this enriched uranium from
any other sources. Now. my ques-
tron ;2 whether the Government has
taken up this matter with the United
Stateg that in case there are delays
and continuous delays, whether we
will be in a position to arrange for
the supply of enriched uranium from
alternative sources. Whether any
such proposal i in the mind of the
Government and whether the matter
has been taken up with the United
States? I do not need to suggest a
complete reversal of the agreement
but only with respect to this partl-
cular point, whether the question
has been taken up and what is the
reaction of the US Government
about our obtaining the supply from
altermative sources in case of delay?

A further point that hag come up
is that we are groping in the dark,
We do not even know how much de-
lay will occur a€ a result of all these
procedural requirements. We are
told that there are no policy diffi-
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culties but only procedural require-
ments. But my basic and funda-
mental question is whether the Gov-
emmment ;s really happy with the
attitude of the United Stateg authori-
ties and whether it really, sincerely
and firmly believes that the supply
of enriched uranium will continue to
come from them, especially ;n the
context of the situation, the altered
situation, which has already bLeen
placed beforc the Government by the
previous speaker.

SHRI MORARJI DESAI: | do not
quite follow what the hon. Mem-
ber wants me to do. We have taken
up the matter with the Uniled States
and we are doing our level best to
sort out the difficulties which are not
quite of ovur creation; but they did
arise from the explosion that was
made hete three or four years qfo.
This is not to say that they  were
justified in doing this. The agree-
ment did not warrant any bieak of
it by the other side. That alsa T have
pownted out to them But the posI-
tion is that we cunnot use any other
fue] except enriched uramum n this
plant and we are bound by the agree-
ment that we cannot obtain it from
elsewhere as long as they do not say
they cannot supply 1t If they say
so, then oll other uvenurs are open
to us, even the proressing of the used
material will be open to us. Then
we will not be bound by any restric-
tions. Therefore, we can find out
muny things, I do not think that we
should say cverything now and
create more difficulties Therefore, I
am only requesting my hon  friends
not to go on mak'ng this issue wider
and wider which might create more
difficulties for us. We have to find
out a remedy and I hope we shall be
able to find out a remedy.

SHRI VASANT SATHE (Akola):
The hon Prime Minister has stated
in his statement that fucl for Tara-
pur, should be made available by
the Uniteq States and that India
shall nut obtain this from any other
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source, This was the u_?mdm
bilateral agreement. As is  well
known, in any bilateral agt-cement,
if one party goes back unilatersy|jy op
the agreement, how can the Lather
party be bound by the agreemi ngy
Honour is all right. But in practijce
why should you consider yoursca.)y
bound by the agreement gnd take
shelter under that? I can understand
the helplessness of the circumstances
that he was referring to. He ex-
presses the hope that the delay 1s not
due to any policy issue but on ac=
count of procedural requirements, It
has been pointed out in the report
which has appeared in the Indian
Erpress of March 22 that it 15 not
actually a matter only of procedural
requirement; there i3 something
deeper. The three bodies which are
raising olbjectiong are doing sg with a
view to pressurising the Government
on lhe larger issue of committing
thi. Government on the Non Prolife-
ration Treaty and therefore there is
no use of beating sbout the bush in
this matter, The hon Prime Mimster
went all the way to the extent of
reassuring not only President Carter
but the people of Amerjea and all
those bodies which are there that India
would never be an alomir weapon
nation. Fair enough, He wenl even
further to say that we will not have
even a peaceful nucleas explosion.
But even this has not salisfied the
so-called scientists and the objectors.
In the light of this, can the Govern-
ment tell this country, can the hon.
Prime Minister—who .in his reply
himself is not sure whether the con-
tracted fuel will be coming and also
after the Act comes into force —tell
what would happen to Tarapur Plant?
Therefore, an alternative has to be
thought of. He had recently gone to
Australia Probably there are other
countries like France—] do not know.
The hest way as he says, to get his
hands off is not to wart till Tarapur
Plant comes to a halt, but to make an
alternative arrangement, You are freed
already from the bilateral agree-
ment: morally also you need not be
bound by it. The day they stopped
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sending the wranium you could have
gone for other sources and found the
other source. What is holding jt up?
An impression has gone round in the
natlon that we are now succumbing;
a self-reliant country, particularly
the Prime Minister who is known for
his uprightness and fearlessness is
succumbing to arm-twisting methods
of big powers. This is, unfortunately,
the impression because of this parti-
cular deal, as far as the supply of
enriched uranium to Tarapur Plant is
concerned. '

SHRI KANWAR LAL GUPTA
(Delhj Sadar): No, it is not g fact.
It is your impression.

SHRI VASANT SATHE: T do not
want to go from the sublime to ridi-
culous. Probably Mr, Raj Narain...

MR. SPEAKER: Please come to
the question. We are on an impor-
tant matter.

SHRI VASANT SATHE: He was
just now saying: why have uranium?
You could have used uramium. This
15 going from the sublime to the ridi-
culous. I want to know from the
hon. Prime Minister why he is still
wavering and hesitant in going in
siraightaway for en alternate source,
after taking the country into confi-
dence because that Is the only alter-
native; today or tomorrow you will
have to go after that act; why not
do it now when it is the right time
before Tarapur Plant comes to ®
grinding halt?

SHRI MORARJI DESAI: Well,
Sir, my hon. friend's interpretation
that the agreement has glready been

broken is not correct in my view,

though I have perhaps less know-
ledge of law than he has. I do not
know how much he has, But I do
agree that I do not have more than
he has. It is clear to me that there
is no breach of agreement yet. They
have not yet refused. The supply is
only delayed. Some of it did come
and some of it is going to come. That
is what they say. Tharefore, the

8 LS8,
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agreement is not breken. If the
agreement {8 broken, we are free to
take whatever action we may wunt
to take. There will be no binding
on us in any case. [ will take action
on jt most certainly and quickly.
But until then, I cannot break the
agreement myweld My hon. jfriend
may or may not have that sense of
honour. Otherwise, ha would not
heve suggested this to me.

SHRI VASANT SATHE: Was it a
part of the agreement that by the
objection of NRC, it can be delayed?

SHR] MORARJI DESAI; It is not
outside the agreement. America is
bound to act on jts own procedure as
we are bound to act on our procer
dure. Therefore, I cannot find fault
with them. That you have to under-
stand, Where is the question of
submission? We do not want to sur-
render anything. Yes, if T had sgreed
to sign the treaty, I would have got
a copious supply immediately. But I
am not going to do it. Even if Tara-
pur has to close, I am not going to
do it. If it closes, I cannot help it.
It is not in my hands. But I will
try to see that it doeg not close.
1 will strain every nerve to see that
Tarapur does not close. For keep-
ing the self-respect of this country,
if the cost is to close it, I will close
it without hesitation. Let my hon-
ourable friend understand that.

SHRI VASANT SATHE: I am
satisfied.

SHRI MORARJI DESAI: Nobody
is going to pressurise me, not even he,

we et few  (whTEQR)
M 7EET, A FAT A A e wgr
&, ou¥ gw A AY st g gur &)
waT *m—{o“oqo oitiiT wR
fafew g3 gre srxfires oolt 1963
Ffrgt of vk sEk wfzww 2 X oY
st fasar war 8, oY ¥ aedy ardy
wfomd 8, frad sron TPw o
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qarf gw ¥aw wROe ¥ 1 & awy
[ ]

e afy wer & i few a@wa
IF GTHTT ¥ gA{wT & A 7% gawtar
fisar qr, 38¥ ag AWRremes AT
HEHTANAE STARTT 7gr o gy
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Ty wifww §, qoy wwE ST et
W oY maw § 9w, gEo e
g

12.30 hrs,

PUBLIC ACCOUNTS COMMITTEE
SIXTY-FirTH REPORT

SHRI C M STEPHEN (Idukki)

ot | N guwieT guT §, 9N W W
o nx §, Afea sk gw & ®
|/TRY aga A0 § W ouHeWe A
¥ ot oY frarcawi wa wr & Wi
agt CowTTo¥rolo & w&d wre,

Sir, I beg to present the Sixty-fifth
Report of the Public Accounts Com-
mittee on Action Taken by Govern-
ment on the recommendations contain-
ed in their Two Hundred and Twenty-
sixth Report (Fifth Lok Sabha) on

qa’omoﬁi'otlfﬂa‘t{emﬁﬂ'(
fody wex ¥AeD 7 FF wudwr A
qoerT ¥ w7 ¢ R walEr § g
FaT Y TAFHT GO AL AT 1T, A oY
wrofas wiww w1 fawre gfar & a0
# ag O% af =40 | safad gaer
6 wrar & fr a7 wawar A

S wAT AT & wgar< dar gAry
wofes dwrfrer st & W W
AT ¥ wgr @ fF gardt saf ofer
¥ fasre & for aifas wfr &t
fasre wravas 8, wWife o2 (YeT”
o § Wi i Wi 3 1 e O
T gY, 37 fa ar &1 o amg Y, wrorfas
ik & wrenfier ' oesc Wi
wTE FT AT AL Ay A 4
arA T Taty T At ¥ = anfanra
®Y AT AT TEY §, IAT T HNT WTEAET
3T § afen wmenfaden & s garer
warfoaTT g<fra A grawer &
& ot wrgen g 5 5 a9t ar 5o Al
¥ o fet odY Aifa &1 Pl
& oF fray o7 W ATEE ¥ uen-
frdz gt &% o feet #) oft a3 B
qidaliz A g ?

st ot ek . faeer aft
WTEiIT ) wh, I A § WY

Wealth Tax

12304 hrs

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

FIFTEENTH SIXTEENTy REPORTE AND
ReporTs Or StUupy TOURS

SHRI RAM DHAN (Lalgan)) Siur, I
beg to present the following Reports of
the Commititee on the Welfare of Sche-
duled Castes and Scheduled Tribes —

(1) Fifteenth Report (Hind{ and
Enlglish versgions) on Action Taken
by Government on the recommenda-
tions contamned in thewr Fifty-eighth
Report (Fifth Lok Sabha) on the
Mimstry of Shipping and Transport
Reservation for, and employment of
Scheduled Castes and Scheduled
Tribes 1n  the Services of Dellm
Transport Corporation

(2) sixteenth Report (Hindi and
English wversions) on Action Taken
by Government on the recommenda-
tions contained in their Fifty-seventh
Report (Fifth Lok Babha) on the
Mimistry of Works and Houmng—
Houging facilities for Scheduled
Casteg and Scheduled Tribes provid-
ed by the Delhi Development Autho-
rity In the Unjon Territory of Delhi.



